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Abstract of the Proceedings of the Council qf‘ the Governor General of India,
assembled for the purpose of making Laws and Regulations under the
provisions of the dct of Parliament 24 & 25 Vic., cap. 67.

—————

The Council met at Government House on Friday, the 18th March, 1885.

PrEsENT:

The Hon'ble J. Gibbs, 0.5.1., C.LE., presiding.

His Excellency the Commander-in-Chicf, a.c.n., C.L.E.
Licutenant.General the Hon’ble T. . Wilson, ¢.5., c.L.E.
The Hon'ble O. P. Ilbert, c.1.E.

The Hon'ble Sir 8. C. Bayley, K.C.8.1., C.L.E.

The Hon’ble T. C. Hope, C.8.I., C.LE.

The Hon’ble Sir A. Colvin, X.C.M.G., O.LE.

The Hon’ble Amfr Alf. ‘

The Hon’ble W. W. Hunter, LL.D., 0.8.1., C.L.E.

The Hon'ble H. J. Reynolds.

The Hon’ble Rao Saheb Vishvanath Narayan Mandlik, o.s.1.
The Hon’ble Pefri Mohan Mukerji.

The Hon’ble H. Bt.A. Goodrich.

The Hon’ble J. W. Quinton.

PETROLEUM BILL, 1885.

The Hon’ble MR. GinBs introduced the Bill to amend the Petroleum Act,
1881, and moved that it be referred to & Select Committee consisting of the
Hon’ble Messrs. Ilbert, S8ir 8. Bayley and the Mover. He said:—*“ I have
nothing to add to the remarks which I made when I obtained permission to
introduce the Bill.”

The Motion was put and agreed to.
The Hon’ble Me. G1nBs also moved that the Bill and S8tatement of Objects

and Reasons be published in the local official Gazettes in English and in such
other languages as the Local Governments think fit.

The Motion was put and agreed to.

INDIAN SECURITIES BILL, 1886.

The Hon'ble 8ir A. CoLviN introduced the Bill to amend the law relating
to Government Securitics, and moved that it be referrcd to a 8eleet Committeo

-
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[Sir A. Colvin; Mr. Hope.) . [131m Marcm, 1885.]

consisting of tho Won’ble Messs. Tlbert, Quinton and the if[over. He said :—
« 1 have nothing at present to add to the remarks I made when I asked for
leavé to introduce the Bill, ])eyolltl saying that so much of it as makes
provision for endorsement of socuritics by or to officials in their public capacity
has been omitted from {he Bill as it has now been drafted ; it is believed that .
any difficulties which might ariso in respect of this part of the matter may be

sufficiently met by administrative arrangements.”

The Motion was put and agreed to.

The Hon'ble Sir A. CoLvIN also moved that the Bill and Statement of
Objects and Reasons be published in the local official Gazettes in Inglish and |
in such other languages as the Local Governments think fit.

The Motion was put and agreed to.

LOCAY, AUTHORITIES LOAN BILL, 1885.

. The Hon’ble Mr. Ilore moved for leave to introduce o Bill to amend the
Local Authorities Loan Act, 1879. He said :—*“ It is proposed to construct a
light railway in the Tanjore District of the Madras Presidency by a Company,
‘the interest upon the capital to be raised by the ‘Company for the undertaking
being guaranteed by the Local Funds Board of Tanjore. But section 8 of the
Local Authorities Loan Act of 1879 prohibits any local authorities from charg-
ing the fund in any way except as provided in that Act and the rules there-.
under, and the Act and the rules that may be made under it contemplate no
other means of charging the fund than direct borrowing on their own securities.
It is considered desirable therefore that the Act should be so amended as to
. enable the local legislature to pass any enactment that may be necessary for
authorising these Local Fands Boards to guaraniee the interest on the capital

required for the construction of h"ht railways, and for regulating the terms on
which guurnntees may be given.”

The Motion was put and agreed to.
The Council adjourned sine die.
D. FITZPATRICK,

Srura ; } Secy. to the Government of India,
The 4th Aluy, 1885. Legislatlive Depariment.
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